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UPON hearing the counsel the Court made the following
ORDER

The report of the District and Sessions Judge, Cuttack dated 12 July 2022
states that the Superintendent of Police, Cuttack district has returned back
the bailable warrant of arrest on the ground that the detailed address of
Mukesh Jain was not mentioned.

An additional affidavit dated 25 May 2022 has been filed by Mukesh Jain
disclosing his address in Delhi as well as his mobile number.

Ms Aishwarya Bhati, Additional Solicitor General states that the
Commissioner of Delhi Police shall now take necessary steps to ensure that
the order of this Court in regard to the award of costs is duly enforced which
shall be recovered as arrears of land revenue. The Commissioner shall do so
immediately and file a status report of compliance thereafter within a period
of three months.

List the Miscellaneous Application on 7 November 2022.

(CHETAN KUMAR) (RAM SUBHAG)
A.R.-cum-P.S. Court Master
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